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murdered; a reign of terror was practically not 
only introduced but carried out with vigour in 
that area. They were, however, quelled and the 
rebellion there came to an end. After that, 
some of the leading men of the Naga National 
Council, including Sakri, who was the 
Secretary of that Council withdrew from it. 
They gave up the demand for independence 
and wanted some arrangement that would 
enable them to develop according to their own 
lines but to remain within the Union of India. 
That was their resolution. And what followed, 
Sakri was tied to a tree and shot down. Many 
of his companions were similarly treated. 
Many gaon bhoods were kidnapped and there 
was utter lawlessness in that area. Violence 
was let loose. In the circumstances, the civil 
authority found itself unequal to meet the 
situation and the Army was sent to help the 
civil authority in the restoration of peace. 
There was no desire to carry out anything that 
would smack of vengeance but they had to 
function under difficult circumstances. "They 
were handicapped. The terrain was of a special 
type and they could not have recourse to the 
orthodox military methods. They had to treat 
the men BS our citizens, as our own brethren. It 
was only where violence could not otherwise 
be controlled that they had to proceed against 
those men. Definitely these were the 
instructions. So we never wanted the army to 
be there. And apart from the Army the Assam 
Government as well as the Centre has been 
spending an appreciable amount in this area. I 
agree that a lot has to be done; communica-
tions have to be established. Otherwise also 
the forests have to be developed and several 
other things have to be done. But we have 
throughout been actuated by one sole motive 
and that is how to ensure and promote the 
welfare of the Nagas living in this area. That 
shall continue to be our effort and I hope this 
Bill will be helpful at least in preparing the 
ground for the achievement of the objective 
which we all commonly share. 

MR. CHAIRMAN:    The question is: 

"That the Bill  be  passed." The motion 

was adopted. 

SHRI  V.  K.  DHAGE        (Bombay): 

Unanimously? 

MR. CHAIRMAN: Unanimously, of course. 

THE     INDIAN     TELEGRAPH 
(AMENDMENT) BILL, 1957 

THE MINISTER OF STATE IN THE 
MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI RAJ BAHADUR):   
Sir, I beg to move: 

"That the Bill further to amend the 
Indian Telegraph Act, 1885, be taken  into  
consideration." 

[MR. DEPUTY CHAIRMAN in the Chair.I 

Sir, I trust it will be readily appreciated that 
this Bill is of a non-controversial character. 
The basic object of the Bill is to terminate the 
present individual hiring contract system 
which now is convenient neither to the 
subscribers nor to the Government. This was 
an old arrangement which had served well in 
the past, but 1 believe, Sir, that it is now out of 
date. It has grown too old to suit the present 
day conditions and requirements and we must 
take note of the expansion that has taken place 
and provide for the necessary arrangement for 
the changed conditions. The old system 
obtained and did well when the telephone 
system was a private monopoly and the tele-
phones were worked through private 
companies. Now the entire telephone system 
is run by the Government and considerable 
expansion has taken place during the last ten 
years. With the integration of the former 
Indian States the system has been further 
expanded and has grown in size and scope and 
therefore it has now become cumbersome to 
enter into hiring contracts in case of each new 
connection given. The number of telephones 
at the moment exceeds 300,000. To have 
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more than 300,000 contracts—and this 
number will be ever growing, it would be 
appreciated—would not make for efficiency or 
for smoothness or convenience for anyone in 
future. In the circumstances we have to find 
some other better alternative. We propose, 
therefore to provide for a better method, by 
seeking to amend section 7. sub-section (2) so 
as to enlarge the rule-making powers by 
adding clauses (e) to (k) to the said sub-
section (2) as provided in clause (2) of this 
Bill. In order to avoid any inconvenience to 
the present subscribers and to obviate the 
possibility of any complications in their 
existing contracts:, the Bill further seeks to 
provide in section 3 that such contracts will 
continue to be governed by the terms and 
conditions contained in the agreements 
relating thereto—and that the new statutory 
rules will not ipso facto apply to them. 

In so far as new subscribers are concerned, 
the provisions of this Bill would, of course, be 
applicable to them. They would not have to 
sign the contracts individually as is the case 
now. It would however still be permissible for 
Government, as provided for in section 2(b) of 
this Bill, to enter into an agreement with a 
person when circumstances of a particular 
case so warrant. But this would be an 
exception to the rule. 

Another important provision is the 
continuation of the method of arbitration if 
there is a dispute between the telephone 
authorities and the subscribers. Government 
would have the authority to appoint an 
arbitrator for settling the dispute. Further the 
award of the arbitrator shall be final and 
binding and shall not be questioned in a court 
of law. 

As regards the proposed rules they would, 
as usually provided in other enactments, be 
framed and laid before both Houses of 
Parliament and it would be open to Parliament 
to make any modifications therein. 

It will be appreciated, Sir, that the measure 
which is before the House is 

! fair and convenient to the telephone 
subscribers and is helpful to the 
administration. It simplifies the procedure and 
will enable us to administer things better. I 
therefore hope, Sir, that the Bill would be 
passed unanimously. 

MR. DEPUTY CHAIRMAN: Motion 
moved: 

"That the Bill further to amend the 
Indian Telegraph Act, 1885, be taken  into  
consideration." 

DR. R. B. GOUR (Andhra Pradesh): Mr. 
Deputy Chairman, Sir, I quite understand that 
the Bill, that Mr. Raj Bahadur has just now 
moved, is very non-controversial and I do 
hope, as he is also hoping, that it would be 
passed unanimously. Nevertheless Sir, I would 
like to suggest to the hon. Minister that even 
when these non-controversial Bills are 
coming, seeking to make amendments to 
certain very old legislation in this country, 
they do not make all the amendments neces-
sary to be made in the old legislation. Now for 
example this particular amendment is not the 
first amendment to the Act, which was passed 
in 1885, and I think in 1951 also this Act was 
amended. That amendment was formal as I 
find it in the copy of the Act which I have 
taken for reference and which has been 
corrected up to the 15th November, 1951. 
Now, in the 1951 amending Bill also no sub-
stantial amendment was made to the original 
Act. As I see it, the amendments were only 
formal and some changes in names were made 
as they were not according to the new Con-
stitution. Anyhow we had some amendments 
made. 

Sir, I feel that when such Bills are brought 
to the House, Bills that seek to amend a 
certain legislation dating as far back as 1885, 
it is better, it is more convenient to have a sort 
of prior consultation in the Consultative 
Committee itself because, in my opinion, Sir, 
if some consultation had taken place certain 
other amendments could  have  been  
suggested  and they 
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[Dr. R. B. Gour.] could  have  been 
incorporated in this amending Bill and then in 
the original Act. 

Now, Sir, it is quite all right, that this 
individual contract system is giving place to a 
new arrangement which is simpler both for the 
Government administration as well as for the 
individual subscribers. Well, so far as this 
amendment goes I do not think there is 
anything to dispute. Nevertheless, Sir, I would 
suggest, let the hon. Minister look into section 
5 of the original Act. Here, Sir, that old 
British imperialist Government, as early as 
1885, under the frightening shadow of the 
events of 1857, had passed a certain law. 1857 
was a nightmare to them in the year 1885. 
Now they had incorporated this section 5 in 
those days. They wanted to tap telegraphs, 
telephones, everything, even though there was 
no emergency in the country—emergency 
even of the British type, of the imperialist 
type. That means that this section was 
incorporated in the Act of 1885 only to tap the 
telephones of the patriots. Now, to-day, of 
course, if there is an emergency in the country 
there will be the emergency legislation also. I 
have no objection to that. But to-day, I think, 
this particular section need not be there, or has 
to be modified very seriously. 

Similar is the case with section 6 and it 
could be seen that it speaks of a railway 
company. I do not think we have railway 
companies now. It talks of railway companies 
being given certain concessions for telegraph 
and telephone lines on their land. Now I am 
not sure but I do not think we have any private 
companies. Even that Barsi-Light Railway has 
been taken over. 

SHRT V. K. DHAGE (Bombay): Yes, yes. 

DR. R. B. GOUR: Therefore, Sir, I wanted 
to suggest that if proper consultation is held 
before such measures, before     such     
amending    Bills    are 

brought in the House, we could have thought 
over them and many better amendments could 
have been suggested sc that the whole Act is 
brought up to date. I know, I quite understand 
that the Government was pressed by certain 
developments. For example, under this 
contract system they have to deal with 
thousands of contracts. Now, this increase in 
the workload on the part of the administration 
forces them to look only to that portion of the 
Act under which they have to do certain 
things. But there are other people who are 
facing certain other difficulties. Therefore, 
had it been discussed we could have told 
them. They would then rise to say and sug-
gest, well, Sir, a non-official Bill could be 
brought forward. But we know the fate of 
several non-official Bills. We will know 
tomorrow. 

SHRI   V.   K.   DHAGE:   Resolution. 

DR. R. B. GOUR: No Bills. There is tapping 
business even today. Normally also it would 
be the experience of all of us or at least most 
of us that v/hen we take up the receiver we 
hear some people talking. Sometimes it is a 
normal talk; sometimes it is abnormal. 
Sometimes I was tempted to play some 
mischief, but I thought that I should not do it. 

DR. RAGHUBIR SINH (Madhya Pradesh): 
Rather than anything of tapping, I believe the 
wires of the Telegraph Department generally 
get entangled very easily. 

DR. R. B. GOUR: I quite understand. 

SHRI V. K. DHAGE: What he says is that 
his curiosity would have been . , . 

DR. R. B. GOUR: I quite understand that 
point. Nevertheless, this section 5 would allow 
Government to tap. Even otherwise it is 
possible to tap the telephone today without 
this particular section. I think therefore that 
this matter shall have to be very 
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seriously considered and more particularly I 
would like to draw the attention of the hon. 
Minister to change the rules. Of course, under 
the old Act it is not obligatory on their part to 
bring these rules before Parliament. But I 
think those rules need modification to a great 
extent. I am not going to dilate on these points 
because the hon. Minister must have already 
been seized of the discussions that have taken 
place just the other day in the Consultative 
Committee concerning some of these 
problems of telephones and other things. I do 
not "want to go into those details which -we 
have already discussed in the Consultative 
Committee. The hon. Minister was, of course, 
not there, but the other Ministers have 
accepted some of those points which we have 
suggested. I think it is absolutely necessary 
that the whole rules are gone into and certain 
modifications are incorporated, which will 
bring the rules up-to-date and remove the 
difficulties that are created and the 
encumbrances that exist. With these words I 
support this measure. 

SHRI B. M. GUPTE (Mysore): Sir, I 
■want to refer to only one point in 
the Bill. I have no objection to the 
■other provisions. But with regard to 
the provision about arbitration, I feel 
that it is rather anomalous that only 
one of the parties to the dispute 
should be allowed to nominate the 
judge. I would not have minded if 
the matter were kept entirely within 
the hands of the executive. If it were 
laid down in the Bill that the decision 
of the Government would be final and 
binding on the party, I would not have 
minded it. But once we give an 
appearance of judicial proceedings, 
then the proper rules, at Ieasl of 
natural justice,      have      to      be 
followed. And I submit that it is against the 
principle of natural justice that only one party 
to the dispute should appoint the judge. I 
would, also, suggest that even to call the 
provision as arbitration would be misnomer 
because arbitration implies generally the con- 
SO RSD—3. 

sent of both the parties to the appointment of 
the judge. But here only the Central 
Government is going to to appoint the 
arbitrator. I do not mean to say that the 
dispute might be very important or involve 
very large sums, but all the same, if it is to be 
a judicial proceeding, then only one party to 
the dispute must not appoint the judge. I have 
suggested an amendment. I might not move 
the amendment. I have suggested a method of 
appointing the judge. But if that does not 
commend itself to the Minister and another 
method commends itself, I have no objection. 
If he publishes a list of eligible arbitrators and 
then the other party is required to choose from 
them, I have no objection. In my State, at 
least, I do not know whether there is any 
similar arrangement elsewhere —under the 
Co-operative Act arbitrators are appointed and 
the Government publishes a list of eligible 
arbitrators and then a selection is made from 
that list. So, if that system commends itself to 
the Minister, I have no objection. But other-
wise my point is this that only one party to the 
dispute, namely, the Government should not 
have the entire voice in appointing the arbitra-
tor. With this submission, Sir, I support the 
Bill. 

SHRI KISHEN CHAND (Andhra Pradesh): 
Sir, when we are discussing this Bill, we have 
got to be very careful that it is a Government 
monopoly and we must see whether the 
interests of the consumers, of the users of this 
benefit, are properly looked after by 
Government. I agree with the hon. Minister 
that there is no need to have separate contracts 
between every hirer of telephones and the 
Government. As he has pointed out, there are 
nearly three lakh telephone connections now 
and very shortly they will go on increasing. I 
suppose, we realise that. Possibly in America, 
in a city like New York, in one city there are 
nearly eighty lakh connections. So, for a large 
country  like   ours three  lakh      con- 



1157       Indian Telegraph [ RAJYA SABHA ]    (Amendment) Bill, 1957ii5& 

[Shri Kishen Chand.] nections are very 
small. Anyhow, the numbers will increase and 
instead of having a separate contract for each 
connection the Government is going to have 
some sort of regular rules on the basis of 
which any person may hire a telephone. But as 
was pointed out by Mr. Gupte, when there is a 
monopoly by Government, and an individual 
hirer feels that he has been shabbily treated by 
the department, he must have some sort of 
appeal. We do not want to give this power to 
the judiciary, because it would lead to 
unnecessary harassment of Government and 
unnecessary harassment of the individual The 
hon. Minister has suggested a via media. He 
has suggested the method of arbitration. Here 
also I feel that it will lead to a great deal of 
complications. So, we must introduce the 
usual method of an Appellate Board. We have 
it in the case of income tax; we have it in the 
case of sales tax. We have it in everything. 
Why is it not possible, at least in the large 
cities—because, telephones will be used only 
in the large cities—to have a person nomi-
nated, a regular, paid man, to whom any 
complaints may be referred to and he may 
arbitrate between the department and the 
individual and see if the department is fair to 
the individual? I want only fairness to the 
individual hirer and by an expeditious method, 
by a quick method. I would far prefer a 
permanent person appointed by the department 
to look into the grievances and the complaints 
of the indivfduals than to go in for arbitration. 
An arbitrator would be appointed. Probably 
the matter would be referred to him. It will 
depend upon his convenience and it will lead 
to unnecessary delay.     That is one thing. 

Then, Sir, I take this opportunity for laying 
one or two grievances of the users of 
telephones. You know that the trunk telephone 
is a nightmare for the user. First of all, if you 
book a call for Calcutta, possibly you  might not  
get it for two  days I 

or three days. Often you will get the reply that 
one line is out of order or two lines are out of 
order or only one line is running. And there is 
such a rush that your demand may not be met 
for even two days, when the whole object is 
completed. You know that we can now send 
letters by air mail, and the letters reach 
overnight. The telegram and telephone 
services should be quick services and should 
provide convenience. 

Regarding the telegram, it generally takes 
more than one day. If the telegram takes more 
than one day, why should not the person send 
it by letter? The letters reach regularly by the 
night airmail service. Write a letter this 
evening and it is delivered in most of the 
principal towns of India the following 
morning. Telegram should be a quick service. 
Times have changed.. There was a time when 
letter reached in three days. Then it was all 
right for the telegram to reach in one day. If 
letters reach overnight, the telegram should 
reach in three or four hours. I would ask the 
hon. Minister to enquire into the matter and he 
will be convinced that at present any telegram 
sent from Delhi will never reach its destination 
on the same day, unless it is an express tele-
gram. That means we are not providing a 
proper service. 

About the trunk telephone bills. 
Sir,  you know even Members of 
Parliament have notl received their bills for 
the last eight months. 

SHRI V. K. DHAGE: How do you know that 
they are not sending it to wrong persons? 

SHRI KISHEN CHAND: My friend wants to 
suggest that the department is sedning bills to 
wrong persons. I regret that I cannot subscribe 
to  that  opinion. 

DR. R. B. GOUR: May I interrupt for his 
information? All these points-were discussed 
at a recent meeting of 
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the Consultative Committee, and the Ministry 
has promised to take necessary steps in this 
matter. 

SHRI KISHEN CHAND: I am very glad to 
hear that, but Members of Parliament who are 
not members of the Consultative Committee 
get only this opportunity of pointing out the 
inefficiency   of   the  department. 

SHRI JASPAT ROY KAPOOR (Uttar 
Pradesh): They may contact Shri Raj 
Bahadur. 

SHRI      KISHEN   CHAND: Why 
should I go to him indirectly in that way? 
Why should I not directly approach the 
Minister on the floor of the House and point 
out my grievances so that he may take note of 
them? At the Budget time questions were 
asked as to why so much of arrears were 
carried over from year to year. There are 
.some crores of rupees as arrears of telephone 
bills which have been carried over from one 
year to the other year. 

SHRI V. K. DHAGE: They are wrong bills. 

SHRI KISHEN CHAND: Some of them 
may be wrong bills. It is not possible that all 
the crores of rupees have been based  on  
wrong bills. 

SHRI V. K. DHAGE: One oi the reasons 
may be that they are wrong bills. 

SHRI KISHEN CHAND: It is sheer delay 
on the part of the department not to bill for six 
to eight months. This is a monopoly of the 
Central Government, and whenever we have a 
monopoly we should be extra cautious that the 
consumer or subscriber gets full benefit from 
the service. Sir, as regards the other clauses, 
except for the contract, I have no objection  
against them. 

SHRI JASPAT ROY KAPOOR: Mr. 
Deputy Chairman, so far as the subject matter 
of this measure is con- 

cerned, there is hardly anything to be said, but 
with your permission, Sir, I would like to take 
this opportunity of making a few suggestions 
for the improvement of the telegraph and 
telephone services. 

Sir, I have to submit with regret that this 
telephone and telegraph service, as my hon. 
friend Mr. Kishen Chand has pointed out, has 
been deteriorating in some measure, and in 
some cases considerably. I may quote here 
one of my very recent experiences. About 
three or four months ago when I was going to 
Bombay, I sent a telegram to my friend Mr. 
Rajbhao intimating wnen I was reaching 
Nagpur. It was sent three days in advance. I 
do not exactly remember whether it was two 
days or three days. When I reached Nagpur, 
his son handed over the telegram to me which 
had just readied him after the train had 
arrived. 

MR. DEPUTY CHAIRMAN: It has gone 
very early. You must congratulate the 
Telegraph Department. In one place it took 
ten days. 

SHRI JASPAT ROY KAPOOR: I do hope 
that the Ministry concerned will see to it that 
the inefficiency does not grow at least and, if 
possible, it may be lessened. 

Sir, with regard to the telephone 
service also, I have to submit that 
its efficiency is decreasing, more 
particularly in places like Agra— 
there may be some other important 
places   also—where  operators are 
trained. One of the reasons for this 
inefficiency is, I am told, that at such places 
new operators are recruited and they take 
considerable time to pick up their work. May 
I submit in this connection that rather than 
subjecting only a few important towns to this 
hardship, would it not be advisable that these 
new entrants for the operators' service are 
trained at different places and not merely a 
few  places   in   the  country  are   ear- 
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[Shri Jaspat Roy Kapoor.] marked for it 
becomes very hard for the    subscribers  at    
such    important places to be continually 
subjected to this difficulty. 

Then I would submit, Sir, that 
so far as the trunk telephones are 
concerned, the trunk enquiry office 
does not always particularly take 
down the instructions that are given 
to it for the transferring of calls 
from one place to another. Only 
about a week ago I gave instruction 
to the trunk telephone enquiry here; 
The instruction was that a particular 
telephone call which I was expecting 
might be diverted to me at another 
place. Twice I gave them this dir 
ection and every time I was assured 
that it had been carefully noted and 
the  needful would be done. But 
unfortunately for me when the call did come, 
it was not diverted to the other place and of 
course I could not attend to it. 

Thirdly, Sir, with regard to accounts I have 
also to submit that it is often found that the 
bills are not correctly made out but so far as 
my friend Mr. Kishen Chand is concerned he 
is lucky enough not to get any bill for a long 
period. He should have hardly any grievance 
on that score. My grievance is that on several 
occasions I have received bills in respect of 
amounts which I had already paid, and then 
when I wrote for refund of the money, for 
months and months together noFody paid any 
heed to it. Ultimately in one case I have given 
up all hope and Rs,. 20 or Rs. 30 are still due 
to me from the Telegraph Department, and I 
have given up all hope of its recovery. 

DR. RAGHUBIR SINH: How much and 
you spend on postage in putting down your 
complaints? 

SHRI JASPAT ROY KAPOOR-Sir, in some 
places where the call system has been in 
vogue, automatic system has  not yet been 
introduced. 

I would like to know if it is possible for the 
hon. Minister to tell us how many such places 
there are in the country. I hope steps would be 
taken to iinstal automatic machines as soon as 
possible in all such places. 

In regard to the Directory I have to make a 
few suggestions. Firstly, the names that are 
printed in the Directory are not always in the 
same uniform order. Either you print the 
names in the Directory with the surname first 
or you print with the surname at the end. I 
have often found it very difficult to find out 
the number of particular persons. I had 
occasion to work in an Advisory Committee 
of which I happened to be a member, and 
found that in the case of Lucknow in about 
half a dozen places a person whose surname is 
'Sinha', Sinha is put first and then his 
substantive name; in half a dozen other cases' 
Sinha' comes at the end. Take 'Kapoor'. 
Kapoor comes first and the substantive name 
comes later. But in many cases the substantive 
names comes first and Kapoor later. Some 
uniform system must be adopted all over the 
coun+ry. I do not see that there should be any 
difficulty in adopting one uniform system for 
the whole country. 

Then, Sir, some important instructions are 
contained in the Directory asking the 
subscribers to follow those instructions in 
order to make proper use of the telephone. All 
these instructions are printed in English only. 
I would like the most important of them, a 
dozen or so, to be printed in Hindi also and in 
the regional language of the various telephone 
districts. 

1 P.M. 

MR. DEPUTY CHAIRMAN: Are you 
finishing it, Mr. Kapoor? 

SHRI JASPAT ROY KAPOOR: Sir, only 
two minutes. I will try to finish it even in 1J 
minutes. 
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The third suggestion is that the Government 

telephone numbers may all be printed on 
green papers as in the case of Delhi. This 
system may be adopted all over the country. 
That will be very helpful. 

The next suggestion is that, at important 
railway stations, you may have public call 
offices, in co-operation with the railway 
authorities. At important railway stations, one 
finds it necessary sometimes to call some 
relations or friends or send for the conveyance 
from the residence. All the railway authorities 
do not permit people to use their telephones to 
make calls. I, therefore, suggest that, at 
important stations, in co-operation with the 
railway, public telephone call offices might be 
established. 

Lastly, I have to make another suggestion 
which, I am sure, the hon. Minister will 
readily accept, that he might instruct the 
telephone inspectors to go about in the city to 
give proper instructions to the tele, phone 
subscribers to make proper use of their 
telephones. If in one year the inspectors can 
approach all the telephone subscribers and tell 
them how they should use them properly, not 
to say 'Hullo', but to pick up the ear-phones 
and immediately announce their name and 
identity. I think the efficiency will greatly 
improve. 

These are a few suggestions that I have 
ventured to make, in the hope that they will be 
considered by the Ministry. 

Thank you. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at two minutes past one of the 
clock. 

The House reassembled after lunch at half 
past two of the clock; MR, DEPUTY CHAIRMAN 
in the Chair. 

 



1165       Indian Telegraph        [ RAJYA SABHA ]    (Amendment) Bill, 1957116^ 

 



I167        Indian Telegraph        [ 28 NOV. 1957 ]     (Amendment) Bill, 1957II68 

 



1169      Indian Telegraph        [ RAJYA SABHA ]    (Amendment) Bill, 1957117& 

 



II71 Indian Telegraph [ 28 NOV. 1957 ]      (Amendment) Bill, 1957U72' 
 

DR. RAGHUBIR SINH: Mr. Deputy 
Chairman, the Bill now before the House has 
not come a day too soon. It should have come 
a good many years ago. The speed with which 
telephone facilities have been expanding, 
demanded or needed such a Bill long time 
ago. Those of us who had to face these 
difficulties at the very beginning when we 
became Members of Parliament, would 
remember that for a good number of months 
we did not know as to on what terms and 
conditions we would be given these 
connections here. We were asked to sign a 
contract which was cancelled. Then there was 
another contract, and there was a repetition of 
contracts. We did not know where we stood. I 
am glad that this Bill is going to straighten up 
many of these difficulties of the past. 

One thing, I welcome most above all in this 
Bill is the insertion of a new sub-clause in 
respect of laying all the Rules on the Tables of 
the two Houses. I know that Ministries are 
very shy of such a thing. They do not 
generally want the prying oyes 

of the Members of Parliament over these 
Rules. As such I am happy that this sub-clause 
has been included. I see the Shastri touch in 
the whole show. 

There is one point which I would like the 
Minister to take note of and explain. In all 
legal enactments, there is observed a strict 
economy of words. I do not know if we are 
going to keep up to that previous standard in 
the drafting of Bills . I could not understand 
why the word 'transferred' has been inserted in 
the various new sub-sections included under 
sub-clause (a) of clause 2 of this Bill. What I 
think the meaning of the word, if used 
correctly, is the transfer of certain instruments 
lying with one person to another. Now if the 
Government authorities want to transfer a 
certain line or an instrument from one person 
to another, ft actually constitutes two different 
acts, namely, withdrawal of that facility from 
that particular person and handing it over or 
extending it to the other person. There could 
not and should not be a transfer from one 
private person to another without the 
Government coming into it at any stage. As 
such I don't think that the use of the word 
'transfer' is very much relevant and I would 
suggest to the hon. Minister to look into the 
matter and either clarify the position or bring 
in an amendment so that the word 'transfer' is 
dropped out from the whole list. 

I had hoped that in his speech the Minister 
would have clarified the question as to what is 
the future of the existing individual hiring con-
tracts. I know the Minister has referred to the 
new sub-clause 7A but I wanted to know 
whether they are going to continue them for 
quite a long time to come. They are going to 
continue. But the continuance of so many 
different sets of differing contracts and 
systems in the future is not a very happy thing. 
I hoped the Minister would have clarified as to 
what steps he proposes to take, for slowly and 
steadily ensuring that 
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[Dr. Raghubir Sinh.] these old hiring 
contracts are replaced by the new 
arrangements under this present Bill. But I see 
in this Bill that there is the new sub-clause (g) 
on pages 1 and 2 of this Bill which does 
provide for making some rules in this respect. I 
was wondering as to what is going to be the 
fate of the persons who have already paid Rs. 
2,000 on the 'own your telephone' system. 
Now all such cases may have to be specially 
taken care of and particularly attended to. For, 
when ■we are introducing a uniform system, 
we are also to provide for slow replacement of 
the individual hiring contracts that have been 
going on. I know that the Ministry is not com-
pletely unaware of those things and I hope the 
Minister would be able to throw some light to 
indicate as to how he hopes to replace all these 
old individual hiring contracts by the new 
system. I think he could tell us also as to how 
much time he expects to take for having one 
uniform system throughout. I know the period 
of transition is going to be there and one can't 
help it when we have got to change. We don't 
want to disturb the existing conditions but we 
must also ensure that the period of transition is 
short and that it is a smooth one. 

There is one more thing on which I hope the 
Minister will throw some helpful light. The 
speaker before me has said and very correctly 
that there should not be any particular 
favouritism in respect of one person or 
another. That is very right. But there are some 
specific cases where certain regions will have 
to be especially cared for and certain special 
concessions in respect of certain things may 
have to be thought of. I think, lately when 
these facilities are being given to many of 
those formerly backward areas or unconnected 
regions, certain special concessions and con-
siderations have to be taken into account and 
in that way alone, these facilities can be 
popularised and can be made more readily 
available to the people there.   So I do hope 
that     in 

trying to ensure and bring about this 
uniformity of the system, necessary variations 
dictated by particular regional considerations 
or special exigencies of circumstances will not 
be completely ignored. These are the few 
points that I specifically wanted to make in 
this connection. 

I would also like to point out here a couple 
of things to the hon. Minister which would 
possibly make the services a little more 
efficient too. Imagine the disappointment and 
distress of a person who wants to put in a call 
from a comparatively unknown place. He 
waits for 2, 3 or even 4 hours and then he is 
told that the other destination cannot be found. 
If the telephone department cannot find out 
where the P.C.Os. of their own department are, 
though they may be quite far-flung, for hours 
together, and if the circumstances demand that 
the call has to be cancelled, just because the 
call has not yet gone through, the rules are 
such that some prescribed payment has got to 
be made. For what? A P.P. call demands at 
least 25 per cent, payment. What for? Just 
because the call could not go through. 

Now there is another point I would suggest 
for the Minister to take a little note of. That is 
this. While they are extending all these 
facilities to the people, one does wish and hope 
that the things are speeded up and the services 
are more efficient. I don't want on this occasion 
to dwell at length on this thing but what I say is 
this that one does not know if under the new 
rules or circumstances the subscribers may 
have to pay a little higher amount. I have 
repeated it quite often that no subscriber is 
unwilling to pay a little higher if the services 
are efficient. Nobody would mind a little extra 
payment. Lest there may be some discontent if 
ever a little increase takes place, I would wish 
that the Minister would look to it that service is 
more efficient so that the willingness on the 
part of the subscribers is there to pay even the 
increased rates.    Thank you. 
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DR. RAGHUBIR SINH: The handling of 
private letters by anybody excepting the 
Postal Department is wholly illegal. 

SHRI V. PRASAD RAO (Andhra Pradesh): 
They are delivered only after censoring. 
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3    P.M. 

SHRI P. S. RAJAGOPAL NAIDU (Madras): 
Mr. Deputy Chairman, it is said in the 
Statement of Ob;ects and Reasons of this Bill 
that "With the growing number of telephones 
it is necessary to do away with individual 
hiring contracts and to replace them by 
statutory rules." Sir, I do not know why with 
the growing number of telephones, the 
existing system of getting the telephones 
installed by way of entering into a contract 
with the Telephone Department has to be done 
away with and has to be replaced by statutory 
rules. Sir, I wish the hon. Mover of the Bill 
had elaborately stated the existing difficulties 
in the matter of giving connections and how 
by resorting to the framing of statutory rules 
these difficulties would be clone away with. I 
wish, Sir, he had placed certain materials 
before the House. I am not saying as to what 
particular system we should have, whether we 
should have the present system or whether 'the 
present system should be replaced by the 
statutory rules but what I cannot understand is 
this. After this Bill is enacted, the existing 
telephones will be governed by the present 
hiring contract system and only the future 
connections will be governed by the statutory 
rules. In this way there will be no uniformity 
at all in the matter of telephone   connections.    
Existing       con- 

nections would be governed by already 
existing practice of entering into a contract 
with the Department and the future 
connections will be governed by the statutory 
rules to be framed after this Bill is "enacted. I. 
do not know how far having these two kinds of 
systems will prove healthy in the matter of 
administration and also in the matted of 
operational efficiency of the telephone system. 
Sir, I earnestly appeal to the hon. Minister who 
is sitting here to find out how far it will be 
advantageous to retain clause 3 which 
introduces a new section 7A. This; new section 
7A saves the existing' system of agreements 
and if this-system is not saved, that is, if this 
new clause 7A were not pressed, then we will 
have uniformity in the matter of telephone 
connections in this country. I hope, Sir, that the 
hon. Minister will certainly consider this 
matter deeply and see how far there is going to 
be uniformity in the country in the matter of 
telephone connections. 

One of the previous speakers referred to 
new clause 7B which refers to arbitration of 
disputes and I feel, Sir, he has correctly 
pointed out that it is no arbitration if the 
arbitrator is to be suggested only by the Gov-
ernment and the person who owns the 
telephone has no voice in the matter of the 
selection of the arbitrator. Further, Sir, I feel 
there will be a legal lacuna in this particular 
clause. Arbitration arises only under a contract. 
Now, under the existing system there will be 
certainly two persons because the telephones 
are given only by entering into agreements. 
There will be two parties to the agreement, that 
is the Government and the person who gets the 
telephone but in future we are going to do-
away with the system of hiring contracts and 
there is going to be only one person, that is the 
Government which will issue permits for the 
installation of the phone. I do not know 
whether under the rules they are going to have 
resort to a licensing' system or not. We do not 
know what it 



1I85       Indian Telegraph        [ KAJYA SABHA ]    (Amendment) Bill, 1957   1186 

[Shri P. S. Rajagopal Naidu.] is going to be. 
At any rate, there are not going to be any more 
contracts in the matter of telephone con-
nections and under those circumstances, how 
far it will be legal to refer the matter to 
arbitration in which arbitrator is to be chosen 
only by the Government, is a matter which 
requires consideration. There is certainly some 
force in the argument of the hon. Mr. Gupte 
when he tried to bring the pointed attention of 
this House to this matter. 

Then my friend, Dr. Raghubir Sinn, pointed 
out that the word 'transfer', has no relevance at 
all anywhere in the Bill and that wherever this 
word 'transfer' occurs in the Bill it has to be 
deleted. Sir, I see that there is absolutely no 
force in his argument. By the word 'transfer* 
he probably means physical transfer of the 
telephone from one place to another, which is 
most probably not what the framers of this Bill 
mean by the word "transfer". Suppose X has a 
telephone in his name. and he dies. Certainly 
the telephone will have to be transferred in 1he 
name of his legal representative. Suppose the 
father dies. The telephone may stand in the 
name of the father. Then after his death it will 
have to be transferred in the name of his son if 
he wants to have the telephone. It is only 
there, in those circumstances, that this word 
'transfer' is used, and there is absolutely no 
meaning in what my friend, Dr. Raghubir 
Sinh, says about the meaning of this word 
'transfer'. It is very simple and I feel that this 
word 'transfer' should absolutely remain. 

Then, Sir, I have to make certain general 
observations about the operational efficiency 
in the running of our telephone system. Sir, I 
have to point out that operational efficiency is 
very much lacking in the Telephone 
Department. Sometimes when we book trunk 
calls, even for several hours we do not get the 
calls at all. I have got the experience of 
booking a call at six in the 

morning from Delhi to Madras, and it was an 
urgent call. But even after fifteen hours, till 
midnight, I did not receive the call. It is not on 
one occasion, on several occasions it has 
happened. The reason that is given is that all 
the lines are fully engaged .. . 

SHRI KISHEN CHAND: or out of order? 

SHRI P. S. RAJAGOPAL NAIDU: . . .or 
there are only a few lines between Madras and 
Delhi or that the lines are out of order, in 
which case the reply that is given is that they 
are booking via Bombay and nothing happens 
ultimately. I do not now book any trunk calls 
at all from Delhi to Madras since I have to 
wait for the whole day only to be told in the 
end that I do not get the call. Even at 
midnight, the call does not mature. This is the 
state of affairs so far as trunk calls are 
concerned. 

And even with regard to local calls, Sir, I 
am sorry to say that the efficiency is very poor 
in the matter of receiving of calls and booking 
of calls  and all that. 

Then, Sir, I am not going to suggest now 
whether this telephone system should be in the 
public sector or in the private sector. It is a 
very big question, but in countries where 
telephones are operated in the private sector 
we find it is very efficient. Sir, I have the 
experience of booking a call from New York 
to Detroit or from New York to Chicago not 
once, several times, and I may tell you, Sir, 
that I could get the call within a minute or 
two, and on every one of the occasions I had 
booked the call, I was able to get the pall 
within a minute or two. There are a number of 
private people manning the telephone system 
and there is keen competition between one and 
the other and each one tries to vie with the 
other in the matter of efficiency of his 
telephone system. 
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Sir, of course here it is in the public sector, 
but that does not mean that those who pay for 
tins should suffer, particularly when I find, 
compared to other countries in the world, the 
telephone rates aire generally high here. The 
trunk call rates are too high and the govern-
ment goes on increasing the rates. In spite of it 
the efficiency is very poor. Sir, I am sure the 
hon. Minister will consider deeply about this 
and see that this deficiency on the part of the 
telephone  operators is removed. 

Then, Sir, there is one other matter which I 
would like to point out, and I am sure it is also 
the experience of other Members of this 
House. Of late, I find that several trunk call 
bills are sent to us—calls which we had not 
booked at all. Sir, if it comes once it is 
understandable, but if it goes on repeating, 
then I feel that there is something wrong 
somewhere. Personally speaking, I got a trunk 
call bill for a huge amount for calls said to 
have been made by me, when as a matter of 
fact I had not a telephone nor—was I present 
at the place. The bill comes to a big amount. I 
do not know how there could be a mistake 
about it. And when I pointed it out in writing 
to the person concerned, absolutely there was 
no reply at all. I do not know whether I should 
pay lhat amount and then protest or I should 
not pay. But such things are happening, of 
late. I am sure, Sir, that no room will be given 
for such complaints in future. I find this tldng 
happening  only  now. 

The other thing which I want to point out is 
peculiar so far as Madras State is concerned, 
where we get trunk call bills after six months, 
at a time, when we forget whether we had 
booked any such calls or not. January bills are 
sent in June and June bills in December, and 
after repeated representations to the district 
administrator there, we find now there is 
slight improvement, and we get the bills after 
four months. £0 BSD—4 

Then, Sir, sometimes these bills are not sent 
to us at all and yet they say that the telephones 
will be disconnected—even though the bills 
are not sent to us at all. They presume that the 
bills have been sent to us and yet we find that 
we have not received the bills. Such is the 
state of affairs. I do not know whether these 
affairs are due to the increasing issue of tele-
phones in the country or whether it is due to 
operational inefficiency on the part of the 
persons who are managing these telephones. 
Whatever it is, it is time that we try to tone up 
the administration in the matter of booking 
and operation of telephone calls in the country. 

Sir, with these few words I support the Bill. 

SHRI RAJ BAHADUR: Sir, I am grateful to 
the hon. Members who have taken part in this 
debate for the support they have unanimously 
given to the measure that is before us. For the 
sake of convenience, if you permit me, Sir, I 
may start my observations in regard to the 
points that have been made by the last speaker 
because they pertain more relevantly, compa-
ratively speaking, to the provisions and to the 
phraseology in the Bill. He has raised a 
fundamental question and wants me to explain 
in greater detail than I have done in my 
introductory speech, how the new system of 
rules is going to prove more convenient than 
the contract system and why the contract 
system cannot be done away with all at once. I 
think basically the position is, that a subscriber 
and the department stand on a certain 
relationship. That relationship to-day is 
governed by the terms and conditions as they 
are laid down in a particular agreement. In the 
case of each and every new subscriber who 
comes to the department for a telephone, we 
have got to enter into an agreement with him. 
Necessarily we have got to pass through all the 
procedures, all the stages of negotiation and 
the conclusion and execution of a contract. 
The making of a contract then usually takes  
time.    In  short,  much  time  is 
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[Shri Raj Bahadur.] spent, much energy is 
spent and much money is also spent in the 
case of each subscriber for establishing his 
relationship with the department by an 
agreement. 

Now, as I said earlier, we have got as many 
as over 3 lakh telephone connections, and 
almost as many telephone subscribers in the 
country. That means that we have got to keep 
a record also of all these contracts. Therefore 
what is proposed to be done through this 
proposed measure is that that relationship, 
rather than being governed by individual 
agreements, should be governed by statutory 
rules. The agreements between the subscribers 
on the one hand and the department on the 
other are more or less uniform. I think there is 
hardly any difference anywhere. Maybe that 
in individual cases there are certain variations 
to consider special cases, but by and large the 
relationship is the same. Hereafter, it is 
proposed that relationship will be determined 
by the rules which will be framed under the 
powers that are sought to be taken under this 
new measure, and these rules will be placed 
before both Houses of Parliament, so that 
Parliament will be fully in the picture and will 
have full authority to make any modifications 
in the rules as they are framed and put before 
it. I trust, Sir, that the new system would help 
to make things easy, convenient and smooth, 
and in course of time we shall find that there 
will be a great economy of the time, money 
and energy spent over the whole affair. So that 
is my humble reply to that particular part. 

SHHI P. S. RAJAGOPAL NAIDU: Why 
don't you do away with the present system 
altogether? 

SHRI RAJ BAHADUR: I see the question 
but my hon. friend has already laid some 
emphasis on the difficulties of a transition 
period. In fact he said that the transition 
period should be as smooth as possible. Under 
the present system an agreement could be 
terminated by a  subscriber 

by giving seven days' notice. Now we also 
propose to have some rules in regard to the 
transition period and how it can be covered. 
So I agree that it will not be difficult for us to 
effect a very smooth change-over to cover this 
period of transition from the contract system 
to the system of statutory rules. It might be 
said that this contract system should be done 
away with immediately. That would also 
entail a good deal of hardship and a good deal 
of extra labour. Because if we want to remove 
everything all by a stroke of pen then these 
people with whom our relationship is already 
settled, in accordance with the agreements that 
have been entered into, may feel it a little 
troublesome or irksome. A transition period 
has therefore been envisaged and an option 
has been given in the Bill to the subscriber to 
choose either of the two systems. The present 
subscribers and their relationship will be 
determined by the terms of the agreements 
which have been entered into by them and as 
time goes on we shall try to change over to the 
system of statutory rules. 

Then, the third point he made was how this 
uniformity will be accomplished. I have 
already indicated that 'Arbitration' he says is 
usually a feature of contracts and some obser-
vations were made by other Members also in 
this behalf. I will advert to these points later 
on. But so far as the particular point raised by 
Shri Rajagopal is concerned, I regret that I 
have not been able to quite comprehend the 
difficulty that my hon. friend has in his mind 
about the arbitration clause. Arbitration is 
being provided for in the Bill and authority or 
power is proposed to be given by this Bill to 
the Government for the appointment of an 
arbitrator in cases of disputes arising between 
a subscriber on the one hand and the 
department on the other. So, it should not be 
difficult to appoint arbitrators in such cases. 

Now, he has said something about delays in 
trunk calls and his experiences about trunk 
calls which he put 
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through in a country like America I must 
confess that there are delays in putting 
through certain trunk calls. There is not the 
least doubt, however, that most trunk calls too 
mature in reasonable time; but the department 
has always been explaining its difficulties in 
this behalf. Let me only state the facts as they 
are, not by way of trying to offer some sort of 
an excuse or apology for the delays, but just to 
state the facts as they are. The number of 
trunk calls that our system was subjected to, 
the pressure of the number of trunk calls, was 
only 40 lakh times in the year 1947-48. It has 
risen to 27 million now. In the course of the 
last two or three years it has risen from 15 
million to 27 million calls. The increase in the 
number of trunk calls that are put through in 
of the order of three to four million per 
annum. The number of circuits cannot be 
increased simultaneously proportionately. It 
only shows that our economic development is 
much greater and much quicker in speed than 
our capacity to increase the number of 
telephones or the number of telephone 
circuits. 

We should be prepared . . . 

DR. R. B. GOUR: Do they not foim the 
core of the Plan? 

SHRI RAJ BAHADUR: So far as I know, 
the telephone system does not come within 
the core of the Plan. I should very much like 
to have it in the core of the Plan. We should 
have an alldtment of Rs. 200 crores for the 
expansion of the telephone system for 
modernisation and mechanisation of the entire 
telephone system to bring it to a level of 
service which obtains »ow in Germany or in 
U.S.A. We have been given an overall amount 
of Rs. 63 crores for P. and T. We know our 
limitations. Out of that we have got to spend 
about Rs. 12 crores on buildings. So, for the 
expansion of telephones, we have got I should 
say only a very small fraction of what we in 
fact need. The number of telephone calls is 
increasing. The number of circuits is not 
increasing in proportion 

with this increase. The increase in circuits is 
not keeping pace with the growth of traffic. 
The result is that we can compare our 
condition to the state of a road or a highway 
which can contain only two vehicles at a time 
and about ten are placed on it all at once. So, 
necessarily others have to wait and wait in a 
queue. Sometimes that queue might be as long 
as 15 hours as in the case of certain calls 
which were put through by my hon. friend 
here. So, I would not like to try to gloss over 
things, but at the same time we should not 
also ignore the fact that the tele-
communication system has also got to face 
sometimes a problem which is essentially not 
one of communications but that of law and 
order. There are thefts of copper wire from 
some of our lines. The prices of copper and 
copper wire have risen and the temptation for 
these thefts is great. Despite all our efforts and 
the efforts of the concerned State 
Governments—West Bengal, Bihar, Orissa 
and U.P.—we have not been able to make 
much headway so far as controlling these 
thefts is concerned. So, I would not say more 
about it. Let it be understood that the service 
is not of the order, of the standard that we 
would like to have. We are trying our best to 
do whatever we can within our limitations. 
We have got a plan by which we are going to 
lay underground cables between Calcutta and 
Delhi and Delhi and Bombay and we hope 
that we shall be able to complete this project 
in three years' time or four years' time. When 
it comes up, we shall have no more 
difficulties or delays, no more interruptions, 
and other irksome experiences that the 
Members have been subjected to, much to my 
regret often. So much about trunk calls and 
delays. So far as the American system is 
concerned, I appreciate that in the economic 
order that obtains there, there are private 
companies which run the telephone system of 
the country. I can only say that they have 
invested large sums of money. They have got 
not one system, but more than one system. 
They operate through land lines;   they   
operate   through     cables; 
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[Shri Raj Bahadur.] they operate through 
the traditional or the conventional telephone 
system. They also operate through the radio-
telephone system and the micro wave 
telephone system. So, two, three or four 
systems are simultaneously brought into 
operation. We do not have the necessary 
finances for that and I wish we too could have 
that. 

Now, with regard to trunk call bills, I 
would only point out that according to our 
statistics, so far as Delhi is concerned, there 
are no bills which are delayed more than a 
month. 

SHRI P. S. RAJAGOPAL NAIDU. In 
Madras it is six months. 

SHRI RAJ BAHADUR; About other 
towns ...........  

DR. RAGHUBIR SINH: What about the 
bills for 1952 and 1953 which I never 
received and which I never paid? I do not 
think I ever received them. 

SHRI RAJ BAHADUR: Perhaps my hon. 
friend was in Sitamau and probably  the  bills 
failed    to reach    him 
through the post office. 

(Interruption). 

DR. R. B. GOUR: Has it been deducted 
from his parliamentary amount without the 
Member knowing it? 

SHRI RAJ BAHADUR: I will try to call for 
an explanation from the postal authorities as 
to why the bills had not reached him; but I 
cannot without full enquiry put the blame on 
the telephone department or the postal 
department because the bills did not reach 
him. (Interruptions). I would only say that we 
are trying to tighten up the arrangements 
regarding bills. We have also mechanised to 
some extent one of these Telephone bill 
offices in Delhi and we feel sure that we shall 
be able to achieve some improvement. But I 
can say that our information is that in Delhi 
the bills are not delayed for more than a 
month, and in other towns for more than one 
and a half months . . . 

SHRI JASPAT ROY KAPOOR: If the bills 
are delayed, make the claim time barred. 

SHRI RAJ BAHADUR: For that we shall 
have to alter and amend all our laws on civil 
procedure and limitation, because in that case 
many a suit-will fail on the same plea. 
Because the claim was not made soon enough 
the entire suit should fail. In regard to that I 
will say only that much. 

Now, with regard to the observations made 
by my friend who bears my own name—with 
the addition of 'Gour' I should say—I would 
request him to kindly once again read section 
5. It says "on the occurrence of any public 
emergency", or "in the interest of the public 
safety", the Central Government or the State 
Government can do this thing, namely, take 
temporary possession of the telephone or 
order that any message be intercepted or be 
disclosed to the Government. That is the rule. 
It is in an emergency or in the interest of the 
public safety. 

DR. R. B. GOUR: "In tne interest of Public 
safety" makes it universal and also perpetual. 

SHRI RAJ BAHADUR: In regard to 
universality my friend will not ignore and 
forget that there are people in this country 
who may not be entirely friendly to this 
country. There are people in this country who 
come from other countries which may not be 
entirely friendly—not all of them, some of 
them, at least one or two, we always have 
these exceptions. The law is not for the person 
who observes the law, who abides by the law. 
The law is for the person who is fond of, or 
who is inclined, or prone to by-pass or break 
the law, to do some act which might not be in 
accordance with the safety or security of the 
State, and, therefore, of the nation. Therefore, 
I think the safeguard which is there should not 
be dropped. This safeguard is not meant for 
any political victimisation or any other thing 
of that sort. And I can assure my hon. friend 
that if any instance of that 
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type comes to his notice it is a matter which 
can be investigated. But there is no doubt that 
this provision, as it is, is for emergencies or 
for extraordinary circumstances. It is not for 
ordinary circumstances and not for ordinary 
conditions. So, I would like to say only that 
much so far as this thing is concerned. 

I am at one with him so far as the need for 
consulting the Consultative Committee is 
concerned and I can assure him that we have 
got the highest respect with regard to all the 
opinions and all the advice that is given to us 
in the meetings of the Consultative 
Committee. We shall take due note of all of 
them certainly. In regard to the observations 
of Shri Gupte about arbitration, I can only say 
that so far as the contract system was 
concerned, if any case arose where a dispute 
had to be referred to some person, as an 
arbitrator that person happened to be no other 
than the Director General of Posts and Tele-
graph or the Chief Engineer himself. The 
Chief Engineer or the Director General 
himself acted as the arbitrator. We are doing 
now one better, and that is that we would now 
like to appoint some one other uhan the 
Director General or the Chief Engineer. We 
have got 3 lakhs of telephone connections at 
the moment, and our experience has been that 
in a year hardly about a dozen or two dozen 
cases arise in which matters are not settled 
mutually and a dispute arises. We have got a 
regular machinery to look into cases of 
complaints. Any complaints which are not 
dealt with or tackled at the level of the 
Directorate come to the level of the Minister, 
and we also try to look into them. The 
question arises if it is a dispute about a 
disconnection or about the payment of arrears 
or about any other thing which is not capable 
of solution at these levels, an arbitrator can be 
appointed. But to maintain a list of arbitrators, 
is hardly necessary, and I hope that the assur-
ance that the Government can give on this 
particular matter will be considered sufficient.   
They are very small 

matters and we should not have an elaborate 
machinery for that, like a panel of names and 
all that. What we should bear in mind is that 
all these disputes should be settled as quickly 
as possible and without avoidable delay. We 
would like an expeditious disposal of all 
claims and disputes and for that matter it 
would be good and useful if this power or 
appointment of an arbitrator, in case of dis-
pute, is left with the Government. 

The next point which was made by Shri 
Kishen Chand was in regard to crores of 
rupees which, he thinks, are lying in arrears on 
account of telephone dues. He says that we 
have not been realising our arrears as quickly 
as possible. I can assure him that we have 
taken very effective steps for that. We have 
even disconnected in certain cases 
Government telephone connections for that. I 
can assure him that out of the amount billed in 
an year only 6-8 per cent, remains due in 
arrears out of an average total revenue of 16 to 
19 crores that we earn. 

SHRI KISHEN CHAND: What is the 
amount? 

SHRI RAJ BAHADUR: In one year it was 
about Rs. 80 lakhs, in another it was a little 
over Rs. 1 crore in arrears. Out of a revenue 
of Rs. 17 or 18 crores, an arrear of 6-8 per 
cent—I think even the worst type of creditor 
will have that much of arrears against his deb-
tors. 

DR. R. B. GOUR: Hav.? you written off 
any amount as a 'dead' amount? 

SHRI RAJ BAHADUR: I will require notice 
for that. I do not think that we have had to 
write off much. If you want me to give figures 
of any amounts having been written off, I 
require notice for that. 

Then Mr. Kapoor made certain suggestions 
about certain steps which we could take 
profitably for the improvement of the 
services. I am grateful to him for all the 
suggestions he has made. I can assure him that 
we do instruct our operators to find out the 
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[Shri Raj Bahadur.] person called over the 
trunk telephone as far as possible and divert 
the call if so desired. But in doing that the 
operator essentially embarks upon a process 
which entails delay for other calls, because the 
operator's mind, attention, work and energy 
are all concentrated upon trying to find out 
one particular person and diverting the call to 
him. To that extent he is taken away from 
other traffic that comes. Therefore, the 
operator can go only up to a particular limit, 
and not beyond that. I can assure you that we 
are trying to do more and more, but that 
would mean more pressure upon the operating 
staff. 

In regard to the automatic system at 
Agra Mr. Kapoor says that it is the 
only place where we have got the 
metering system and not the automa 
tic system. I can assure him that in 
about 15 cities there is manual sys 
tem, and yet we have got to resort to 
the system of metering for calls. We 
do that essentially for two purposes. 
Firstly, we do it to observe the princi 
ple of "one must be made to pay for 
as much as he uses the service" ..................  

SHRI JASPAT ROY KAPOOR: I never 
objected to that. I only suggested that you 
have the automatic system as early as 
possible. 

SHRI RAJ BAHADUR: I bear that point in 
mind, and I can assure my hon. friend that I 
am as anxious to have the automatic system of 
telephones in Agra as early as possible, 
because there happens to be my University 
and my Alma Mater, apart from the fact that it 
happens to be the home town of the hon. 
Member. 

DR. R. B. GOUR: They will get it before 
the Rihand Dam? 

SHRI RAJ BAHADUR: I think they will get 
it before that. Then, Mr. Kapoor says that 
sometimes in the matter of mentioning names 
and surnames in the Directories a uniform sys-
tem is not maintained.   I can assure 

him that we have issued instructions for the 
compilation of these Directories in which the 
names will hereafter be arranged in 
alphabetical order. But it is mostly left to the 
choice of the subscriber himself whether he 
wants his name to be printed in the Directory 
according to his surname or according to his 
Christian name, or full name. So it is left to 
him. If he wants that he should be mentioned 
as "Kapoor, Jaspat Roy", we cannot put him 
as "Jaspat Roy Kapoor". If he wants it as 
"Jaspat Roy Kapoor", we can put his name 
beginning with 'J'. It is entirely left to the 
discretion and good sense of the subscriber 
himself, and I think if we interfere there, we 
shall not be right. 

SHRI JASPAT ROY KAPOOR: In the 
absence of any specific wish expressed by the 
subscriber what system do you propose to 
adopt uniformly all over the country? 

SHRI RAJ BAHADUR: We shall strictly 
conform to the way and the manner in which 
he has made his application. If he has 
submitted his application as "Kapoor, Jaspat 
Roy", we shall put it "Kapoor, Jaspat Roy," 
and vice versa. That is, we shall act as he 
wants us to act. 

SHRI JASPAT ROY KAPOOR: So far as 
my personal case is concerned, I may submit 
that I never put down my name "Kapoor" first 
and "Jaspat Roy" afterwards. But in the tele-
phone directory I find "Kapoor" first For the 
sake of convenience it would be better if we 
have a uniform system throughout the 
country. 

SHRI RAJ BAHADUR: May I submit here 
also that we cannot conform to one particular 
uniform procedure all over the country, 
because in certain areas the surname is more 
important than the name. In other areas the 
reverse is the case. In North India we seldom 
use our surname, we are known more by our 
names. In other parts of the country the 
surnames come first.    I think we should    
take 
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note of the conditions and of the cir-
cumstances that obtain in the various areas of 
the country. 

Then, Sir, about the opening of public call 
offices at railway stations, I will bear that 
point in mind. We have opened a large 
number of P.C.Os. and telephone booths at 
railway stations wheresoever it is possible. 

Then Shrimati Kidwai has said something 
about delays in providing connections even 
though deposits have been made as long as six 
months back. 1 can assure you here that there 
may be very few such cases because we make 
sure, before we accept ihe deposit, whether we 
can give a telephone connection in a 
reasonable period of time or not. Otherwise 
we will not accept deposits. There may be a 
few cases in Ahmedabad or in one more place. 
But I can say that even in such cases there will 
be no more delays and the connections will be 
given as quickly as possible. 

Then, Sir, her suggestion that all those 
villages which lie on the route of a particular 
telephone circuit should be provided with 
connection is a very useful one. But whether it 
is technically possible or not is a matter for 
experts to say, because it may well be that a 
particular circuit may not be able to hold the 
entire traffic that might emanate from all these 
villages or towns that lie on the route of a 
particular telephone circuit. Supposing it is 
not capable of holding that much traffic, it 
will be no good opening so many P.C.Os., the 
standard of service being poor. Therefore, as 
large a number of villages and towns on a 
given circuit, I agree in principle, should be 
provided with telephone facilities as possible. 

Then I come to Dr. Raghubir Sinh's 
observations. He has commended the 
provision in the Bill that would enjoin upon us 
to place the rules, that will be framed under 
the powers that we are going to have under 
the Bill, on the Table of   both    the   Houses    
of 

Parliament. He says that the Ministries have 
been very shy in this respect. I can assure him 
that in all such cases where the Statute makes 
it a condition upon the Government or the 
Ministry concerned to lay the rules on the 
Table of the House, such rules must be laid on 
the Table of the House. I have got no doubt in 
my mind about that, and I am sure that 
Members are alert enough and vigilant enough 
about their rights. In any such case where the 
rules have not been so p'aced, Members will 
definitely point out to us, and we shall 
definitely come and tell you, Sir, whether 
there has been really an omission or oversight. 
But even now I should be grateful to him if he 
points out which Ministry or which 
Department has done so because ours is a 
joint and collective responsibility. The second 
point he said was about the transfer of 
residence. I need not say anything about it 
after the observation. 

DR. RAGHUBIR SINH: I did not say that 
Statutory Rules had not been laid. I said that 
they were generally shy in placing all the 
other Rules here. 

SHRI RAJ BAHADUR: I repeat, Sir, 
that this rather is a broad insinuation. 
We are not shy at all because we are 
duty bound to put them on the Table 
of the House. We cannot do without 
putting them on the Table of the 
House. So, we are not at all shy. 
We are ourselves keen to put them 
and I think the charge of shyness at 
least so far as I am concerned can 
hardly ................  

SHRI JASPAT ROY KAPOOR: I say, no 
'Bahadur' can be shy. 

SHRI RAJ BAHADUR: I would not say 
anything about transfer. Then he said about 
the multiplicity of the system. I have already 
made my observations regarding that. He said 
about the fate of the existing subscribers. I can 
assure him that their fate will be completely 
safe and there 
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[Shri Raj Bahadur.] will be no danger to 
their rights and interests because if they want 
to conform to the new system under which 
their relationship should be governed by the 
statutory rules, there would be no difficulty in 
getting that done. Otherwise, their present 
agreement will hold good and all their rights 
and obligations will be determined under the 
same agreement. 

Then he said something about the period of 
transition about which also I have already 
made my observations. 

Shri Ram Sahai said that telegrams were 
delayed too much and that letter boxes were 
not cleared. Although these are not germane to 
the discussion of this Bill, yet I can assure him 
that if any such cases are brought to our notice, 
they will duly be enquired into. About 
telegrams also, he said that there was a certain 
laxity in the standard of efficiency following 
the talk of strike, and the 'go-slow' tactics and 
all that. Members of this House are painfully 
conscious of the whole thing. We do not fight 
shy of admitting that there has been slackness 
in the standard. We are trying to pull up and I 
would only make one request to the hon. 
Members; let them kindly count how many 
telegrams they get every month and how many 
of them get delayed. Let them make, in their 
minds, an observation of this month by month. 
And I am sure they will feel that the number of 
telegrams which come late would constitute a 
very small percentage. In all humility, I make 
this claim also about letters delayed or lost. I 
can only say that out of the crores and crores 
of letters or other postal articles, which the 
Postal Department has got to handle and carry, 
it may happen that a few are lost or delayed. I 
admit tha-t even this is not a good thing, and 
this should not be made an excuse of. Why 
should they be delayed at all? But then, such 
delays may be occasioned because of so many 
reasons, such as the working conditions in 
which some of these people who have 

got to work in the post offices have to work. 
In certain places, they have been working in 
difficult conditions. In this period of growth 
and development of our economy all round 
therefore we may have to put up with a certain 
irksome experience or deficiency in the 
highest interests of society  and  tor that    . . . 

SHRI JASPAT ROY KAPOOR: Two days' 
delay in a telegram would be inexcusable. 

SHRI RAJ BAHADUR: I have never said 
that it is excusable. Even four hours' delay is 
inexcusable to say nothing of a telegram 
which is delayed for 2, 3 or 4 days. It should 
come as quickly as possible. The delay is not 
excusable at all. But there are, of course, 
certain lapses sometimes in the service and 
they are occasioned on account of so many 
reasons. 

In certain cases, there are cases of mutilation 
of address also. Shri Ram Sahai said that the 
word 'Union' was converted into the word 
'INTUC. Now, there is only one remedy for 
that and that is what is known as sending 
telegrams by means of a process by which the 
entire photograph of the telegram is 
transmitted or conveyed from one place to 
another. That is the system that has been 
introduced in certain countries. In that case, the 
handwriting of the person who sends the 
telegram will be photographed and sent to the 
addressee. In that case, if there is any 
mutilation or anything of that sort, the 
responsibility will be on the sender of the 
telegram, because sometimes it becomes 
difficult for our ICH*-paid employees to read 
or decipher how a telegram has been written. 
That depends upon the legibility of the 
handwriting also. But, as I said, there is no 
excuse for any such lapses or delays, etc. 

Pandit Algu Rai Shastri narrated his 
experience in Nainital. It is a very cool place 
and may be there might be some difficulties 
about putting through the trunk telephone call. 
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DR. R. B. GOUR: Words got frozen there. 

SHRI RAJ BAHADUR: No, no, it is not a 
question of telegrams. It was a question of 
telephone calls. The complaint was not against 
the telephone call system; it was that the 
ministers and officers enjoy such a high 
priority in regard to putting through their calls 
and the number is so large that the common 
man is left without any room for him on a 
given circuit. I share his views, Sir, and we 
have taken certain steps which 1 think would 
be found to be useful. They have already had 
some effect. Sometimes, we found that the 
priority calls were booked too frequently by a 
large number of people. We have checked that 
list. We have also, as might be known, 
increased the rate of important calls, 
immediate calls and most immediate calls. 
Forrj»erly, these calls were put through at the 
same rate, as that of the urgent calls. Now the 
rates are much higher, double or something 
like that. I have that figure. I will give it later 
on. 

Then, in regard to the time limit of such 
calls, it has been fixed now. It is nine minutes 
for important calls; maximum of twelve 
minutes for immediate calls and fifteen 
minutes for most immediate calls. I think, 
with these steps taken, we shall secure better 
utilisation of these trunk circuits. I have had 
my observations made about transfers already. 

There was a point made, that no notice is 
given of the expiration of the period of three 
minutes in trunk calls. The rules are there, that 
20 seconds before the expiry of each period of 
three-minutes, the subscriber does get a 
caution that the 3-minute duration is going to 
end. But sometimes this 'caution' too becomes 
so irksome to the user of the telephone. 
Complaints have been received about it also. 
So, we do not know what to do—to do away 
entirely with this warning or caution that is 
given before the expiration of the three 
minutes or to keep it.   But I think it is better 
that the 

subscriber  or  the  user  is  given  that 
warning. 

I should like to say a word in regard to the 
places where telephone facilities are 
required—Karchana in Hardoi. I can only say 
that the population of this place is 3,000 and 
we have written to the Pradhan that if a new 
line is to be erected, he should guarantee an 
income of Rs. 2,100 per year. But no reply  
has been received. 

Sir, I thank once again the hon. Members 
who have taken part in the debate and for the 
faults and deficiencies that they have pointed 
out, because they will enable us to improve 
the services. 

With these words, I commend the Bill to 
the House for consideration. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill further to amend the 
Indian Telegraph Act, 1885, be taken into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. 

Clauses 2 and 3, clause 1, the Title and the 
Enacting Formula were added to the Bill. 

SHRI RAJ BAHADUR:  Sir, I move: "That 
the Bill be passed." 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill be passed." 
The motion was adopted. 

THE NAVY BILL, 1957 

THE DEPUTY MINISTER OF DEFENCE 
(SHRI K. RAGHURAMAIAH) ; Sir, I beg to 
move: 

"That the Bill to consolidate and amend 
the law relating to the government of the 
Indian Navy, as passed by the Lok Sabha, 
be taken into consideration." 


